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IN THE HIGH COURT OF DELHI AT NEW DELHI

w.p. (c) NO. 8422 /2024

IN THE MATTER OF PUBLIC INTEREST LITIGATION: -

Vaibhav Singh . ... PETITIONER
Vs

Sunita Kejriwal & Ors. . ... RESPONDENTS

MEMO OF PARTIES

Vaibhav Singh
(Petitioner in Person) '
Ch. 13, Delhi International Arbitration Center. “DIAC”
“S” Block, Delhi High Court, New Delhi,
Delhi- 110003

. . . PETITIONER

VERSUS

1. Sunita Kejriwal

R/o 6, Flagstaff Road,
Civil Lines, Delhi- 110054

Email: - (Not Available)

2. Mr. Akshay Malhotra

Address- (Not Available)
Email: - akshay(a}akshaym.in

3. Nagrik-India Jeetega

@indian_nagrik (X-handle username)

Address- (Not Available)
Email: - (Not Available)
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4. Ms. Promila Gupta,

R/o 16A, Old Market Shop

I'imarpur, Delhi- 1 10054

Email: (Not Available)

5. Ms. Vineeta Jain (Vice President, INC:Rajasthan),

R/o Ward No. 23,

Sawai Madhopur,
Rajasthan-322001
Email: (Not Available)

Also Through: -

Indian National Congress

Represented by its General Secretary,
24, Akbar Road,
New Delhi – 1 10011

Email: connect@}inc.in

6. Dr. Arunesh Kumar Yadav,

R/o A-59, Sector-59,
Sector 3 1 , Noida,
Uttar Pradesh-

Ph. No. +91- 07983665823

Email: - arunesh.yadav@gmail.com

7. X (Erstwhile “Twitter”)

Office at: - C-20, G-Block,
Near MCA Bandra Kurla Complex,
Bandra (East), Mumbai,
Maharashtra-40005 ]
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Email: lawenforcement@twitter.com
partner@}twitter.com , support@twitter.com

8. Facebook

Office At: - Meta Platforms INC,
Unit 28 & 29,

The Executive Center, Level-18,

DLF Cyber City, Building No. 5,

Tower A, Phase-III, Gurugram,

Haryana- 122002

Email: - fbindia@support.facebook.com

9. You Tube

Office At: - Google Signature Towers, 691,

Delhi-Jaipur Expressway, Silokhera,
Sector 15, Part-2,

Gurugram Haryana- 122001

Email: - support-in@google.com

10. Instagram

Office At: - Meta Platforms INC,
Unit 28 & 29, The Executive Center,

Level- 18, DLF Cyber City, Building No. 5,

Tower A, Phase-III, Gurugram,
Haryana- 122002

Email: - fbindia@support.facebook.com

11. Principal District and Session Judge
Central District,
Tis Hazari Court,
Delhi- 1 10054

Email: - djhqs-ddc(a}delhigov.in . . .RESPONDENTS
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IN THE HIGH COURT OF DELHI AT NEW DELHI
Date of decision: 1 Sth June, 2024

W.P.(C) 8422/2024
VAIBHAV SINGI I ..... PETITIONER

Through: Mr. Amit Sharma, Advocate along
with petitioner in person.

versus

SUNITA KEJRIWAL & ORS ..... RESPO.NDENTS

Through: Mr. Tejas Karia, Mr. Varun Pathak9

Ms. Amee Rana, Mr. Akhil Shandilya
and Ms. Arunima Srivastava.
Advocates for R-8

Mr. Tushar Sannu, Mr. Sahaj Karan
Singh and Mr. Manoviraj Singh9
Advocates for R- 11.

CORAM:
HON'BLE MS. JUSTICE NEENA BANSAI. KRISHNA
HON'BLE MR. JUSTICE AMIT SHARMA

J U D G M E N ’F (oral)

CM APPL.34758/2024 qSeeking Exemptionl

1. Exemption allowed, subject to just exceptions.

2. The application is accordingly disposed of.

W.P.(C) 8422/2024

3. Advance Notice accepted on behalf learned counsel for respondent

No.8 and respondent No. 11.

4. Learned counsel for the petitioner submits that he has got an email

W.P.(C) 8422/2024 Page 1 of 6
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from rcspondent No.9 i.e. YouTubc stating that it has already removed the

objectcd post.

5. Lcarned counsel for respondent No.8 submits that it has not been

corrcctly dcscribcd and its nomcnclaturc is META PLATFORMS INC. It is

fulthcr submitted that rcspondcnt No.10, that is Instagram, is not an

indepcndent entity and the same is covered by respondent No.8 as the

service of respondent No.10 is providcd by respondent No.8 .

6. A Public Interest Litigation under Article 226 and 227 of the

Constitution of India has been filed by the petitioner for issuance of Writ of

Mandamus for directing removal of the alleged audio/video recording of the

Court proceedings dated 28.03.2024 which took place in the Court of

Special Judge, CBI, Rousc Avenue Court, New Delhi.

7. It is submitted by petitioner that he is an Advocate and Member of

Bar of Delhi l-ligh Court. This petition has been filed in public interest of

the citizens of the country and the petitioner has no personal interest in the

litigation. It is submitted that Mr. Arvind Kejriwal, the Chief Minister of

Delhi who is one of the accused in Delhi Liquor Policy scam was produced

before the Court of Special Judge, CBI, New Delhi for production by the

Law Enforcement Agency i.e. Enforcement Directorate on 28.03.2024,

wherein he narrated his entire story along with the facts which was about

09:00/09:30 minutes in the Court. It is submitted that several members of

Aam Aadmi Party including members of various other opposition parties

have intcntionally and deliberately with intcnt to malign and manipulate the

court proceedings, have made an audio and video recording of court

proceedings which has bccn circulated on various social media platforms.

Posts regarding this audio/video rccording have been circulated on X

/

r
\

Signature- Not.Vcri ned

t)lg,ti,11>shay)Allll. M P. (C) 8422/2024
SII AIIXIA ,/ /
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(Formerly “ Twitter”) with the ++MoneyTraiIExposedBy Kejriwal . It is stated

that the circumstances in which the audio/video recording has gonc viral

smells of the deep conspiracy of the political parties to malign the image of

the judiciary and to mislead the common man of this country.

8. The Petitioner submits that one Mr. Akshay “X handle name @

Aksha)?’' at about 04:48 PM had posted an audio recording of the coun

proceedings before the learned Special Judge, CBI which ran for about 9

minutes 49 seconds with the picture of accused Mr. Amin(i Kejriwal

showing him behind the bar. This audio/video recording has been repostcd

by Ms. Sunita Kejriwal, Ms. Promila Gupta, Councilor and Ms. Vineeta

Jain Vice President of INC Rajasthan, Mr. Arunesh Kumar Yadav having

his X handle namely @Ya(lay Arunesh spokesperson of National Media In-

charge of the OBC Dept. of INCIndia (Indian National Congress).

9. It is further submitted that the petitioner had nlcd a complaint with

Twitter, Facebook, Instagram and YouTube along with the URL links of thc

posts and requested them to remove these audio/video recording.

Respondent No.9 i.e. YouTube has replied that they have not been able to

identify the violation of their Community Guidelines. All other Social

Media intermediaries have failed to respond. The petitioner submits that

unauthorized recording of proceedings by any person or entity is a violation

of Delhi I-Iigh Court Video Conferencing Rules, 2021 .

10. Therefore, a prayer is made that the respondents be restrained from

sharing, forwarding, reposting the proceedings of thc court dated

28.03.20024 and also the appropriate directives be given to the Social Media

platforms to prevent the recurrence of kuch unauthorized recording and

subsequent dissemination and the penalty be imposed. In addition, prayer is

\

VerifiedSigna1
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also made for setting up of SIT to conduct the investigations and to identify

the individuals responsible for recording and sharing of the audio/video

recording.

CM APPL.34757/2024 qunder Order XXXIX Rule 1 & 2 of CPC on behalf

of the petitioner for Issuing Injunctions)

11. An application has becn filed on behalf of the petitioner seeking

following prayers:

“(a.) issue injunctions or cease-and-desist orders to
prevent fUrther unauthorized sharing of' court recordings .
(b.) issue appropriate ad-interim order directing
social media platf’orms to remove unauthorized
audio/video recordings of court proceedings held on
28.03.2024; and/or
(c) Pass Ex–parte ad-interim orders
directions in terms of- the prayer (a) and (b) : and
(d) Issue such fUrther orders and/or directions as

may be deemed ltecessary and appropriate in the facts
and circumstances of the accompanying petitiolt.

and/or

12. Submissions heard.

13. Prima facie it is observed that the court proceeding recordlng is

violative of Ride 3(vi) of Delhi High Court Video Conferencing Rules, 2021

and cannot be perljritted to remain in public domain.

14. ’The Social Media platforms namely X (formerIY 'Twitter’)) Meta

(formerly 'l-'-accbook’), Instagram and YouTube are hereby directed to

remove forthwith the audio/video recording from their respective platforms.

The URLs of the same are listed as undcr :

Signature-NokVcrincd
D,g,„11>s{My)AIUL MP.(C) 8422/2024
SlIAltNIA rJr

Sig„ing nate:Ha.202.1
112: if): 1 3 '–
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Sl.

No.

1.

2.

3.

4.

5.

URL

https ://x.com/arun298 1 /status/ 17733522801 1 8485369?s=48

https://x.com/indian nagrik/status/1773344215608574153?s=48

https://x.com/vinitajain7/status/1773m
https://www .facebook.com/share/v/PSx9n8aLNMCFWJnF/?mibexhF

w8EBqM

https://www .facebook.com/share/v/VdMepyE4MtwC588h/?mibextid=

w8EBqM

https://www .instagram.comnel/C5ETdoRyNuD/?igsh=Y20xow90+

TQ4zXU2

https://www .instagram.com/reel/C5LNuX6JLP w/?igsh=MXcwN3m}
NscXltaA==

https://www.iMa Imes iiIja
M2YzYQ==

6.

7.

8.

9.

10.

11.

https ://youtu.be/GsPvUZ I -WoQ?si=iLeYEyJHIoIYS lan

s 491ilo9

1 5:c?si=T08PYMN3TZ5BKIT5

15. They are also to ensure that the audio/video are not reuploaded on

their platform till further orders

W.P.(C) 8422/2024

16. Notice of the petition be issued to other respondent No.1 to 7 on fIling

of PF, to be served through ordinary post and electronic mode, returnable for

the next date of hearing.

e
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